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1 tALCRE BEACH ; 

A TT T IS THE I 7TH IJDVETflEH , 

The Hon'ble 3hri Ch. Sarrakrishfl Tao 	LeaLur T 

T ri L.H.H. Rego 	: ierbrr 

M 5n3 P 	fl/ 

I 	Shri Sreedharan, 

Turner, T.No.20939 	
I 

CEO, 515 Army Base 'urksb.op, 	) 

ELE, 9ang:1Ore50003. 

2 	Shri Aahalinçm P. 

T.No.1859, Turner ViED, 	
i 

515 Army 0ase Jorkshop, 	) 

56J008. 	 ) 

Shri Ranyanatha Jois, Advocate) 

TpplIC?.fltS 

Tie Cu ancant, 

AlE Army Base Workshop, 	) 

:r lore—EGO006. 	 Respondents 

Commander, 	 ) 

I Group—EE, 	) 

Ccntt —110010. 	) 

Shri .S. Padmarajoiah, Advocate) 

TA ss applicatiO/e coma up for hearing before 

s Trhnal on 22.J.1J06, th HonbiE? Shri L.H.A. Rego, 

;'-Hrr (LA) 	d tft followiflQ 

a R D E R 

rants in this case who are presently working 

as Turners in the Component Engineering Arportment in the 515 Army 

sc3 Workshop, F3anAalore, pray for issue of a direction to the 

pondrabs to raview/roconduct the Trade Test for Tool Makers hl 

in 	 r/November 135,as it was not hold in accordance 

and :ur!Ur: rora 

affecta. 	':r r'ar1'L' 

- 

S. Sroedharen WOS appointer 	Turrr in the above urkshu 

	

ct from 12.6.1975 1,11hjl5 Shri P. 1aha1 	
dS in the 	

aa Workshop on 
17  •i57r 	- 	- - 	- 



un 7.4.1970. Thf! 1t't 	 pr 'ur 	irin LSt 

for the post of lool 	ar 1on 	a hars, :rorath 

°aorujtmont Rules 182. The lost in Theory was held jr Septea a 

i75 and that 5.n Practicals in Jovambar the same year. The reou 

of this test Were declared by the first respondent on6.12,1935 

hen nine crndda Las acre declared to have passed the test. The 

names of the two applicants dd not appear in this 

3, 	The onrd of Officers was convened on 26.6.185 to fin is 

.rocedurn1 details in regard to the conduct of this test taking into 

ecount the relaxation permissible to the SC and ST candidates. 

The aeve list of nine successful candidates was declared, duly 

keeping in vioij this relaxation. The Unit Promotion Commit Ce act 

on 12.'3.1936 in accordance with the Recruitment Rules 182 and 

finaljsed the list of sucuesfu1 candidates on the basis of te 

40—point Roster. Thic candidates were assessed according to their 

performance in the trade test. The applicants appeared for this test 

tot did not acquit themselves. The lool flakers are selected from 

the feeder cadres on the basis of seniority and fitness according 

to d:partfnenhal instructions. 

4. 	The applicants contend that their seniority has been 

overlooked while declaring the results of the irade lest; that since 

the post of Iool riaker is cotogorised as 9non—selectjon", according 

to the Recruitment Rules, the posts of the Tool Nakers are to be 

`illed in strictly, according to seniority and that the educational 

lj1 of SLC which was stipulated earlier for this post 

'a o 	nntly been waived by amendment to the recruitment rules 

,h this object in view. The applicants submit that the list of 

'n'assfu1 candidates doclared by the first respondent on 6.12.1985 

a arbitrary and illegal as the Trade lest was not conducted 

I— 



an ord 	tu the paasrrihoH CLCLaS and ijucnc.uredta'.r 

seniority was not given due consideration, on account of. 

H, Heir ca]mer prospents are jeopardised. The 

a : 	•:'ants refute the contention of the applicants in toLo., 

- 	 5. 	Je have examined caref'ully the averment and pleadings 

of both sides as also the materiel/documents placed before us. 

The applicants were given due opportunity to appear for the 

Trade Tast held in September/November 1935 to qualify themsalons 

for promotion to the post of lool Makers but they failed therei, 

T,or  plea that the test was not conducted according to the 

prescribed rules and procedure, that the practicals did not 

help : esess individurl merit; that some exominee was allowed 

to answer the examination in theory even in his mother tongue 

but not they: that relaxation was not allowed to tj-ie SC/ST 

candidates; that seniority alone should he taken into account 

(thereby implying that merit should ho civen a qohy), thb 

th 	TarH: Tnnt 	• s unly 	LL 	and not a competitive one; 

not uaiV  Juno nut 	ord 	HH fat co hut seems clearly an 

afterthought and subterfuqeto vainly advance their claim for 

promotion as lool Makers. in particular, their submission 

that seniority alone should be the criterion for promotion and 

not merit, is fatuous and falls to the around, as in that case 0  

there should he no need for any test whatever for a post of 

aromut inn na;JiJ, that of a lool Maker in this case. Such a 

certainly not conduce to efficiency and may 

verily lead to one like the carpenter complaining about his 

tools to shield his shoddy work 	At no time when the Trade 

lest was in progress, either in theory or in precticals, did 

the applicants promptly seek permission from the authuritis 

.1- 



1* 
heury oxan in Lu iLJuE jC ther 

choice (as permissible) or bring to their notice that the 

practical exam was not being properly conducted, which clearly 

lrads to infer.that their grievance in this application is an 

Oterthought. We are not persuaded by any of the contentions 

of the applicants that they have bean discriminated against 

or injustice has been caused in regard to the manner of conduct 

of the Trade lest, for the post of Tool Makers. It is 

primarily their failure in this test, that has disqualified 

them and they can have no legitimate complaint on this score. 

	

6. 	As regards their nJJegaton, that the Jrocedure 

regarding adherence to the 40—point roster has been violated 

by the respondents and that the prescribed percentage of 

rrEsoruat un of posts for the SC and ST candidates has not 

been fulfilled, the applicants have not substantiated the 

same :y  facts and figures. The respondents hava squarely 

rebutted this allegation. 

I 

	

	
7. 	Fcfore concluding, we cannot help observing that 

the statutory appeal preferred by the applicant Shri S. 

Sreedharan to the second respondent an 20-12-1985, has remained 

undsposed of for an inordinately long period nor have the JPC 

meetings been convened by the respondents regularly, which 

ill—reflects on the care and attention a xpactcd or them in 

regard to promptitude in finalising service matters. tie would 

enjoin greater attention on the part of the respondents in 

this respect. 

	

8. 	In the light of the foregoing, the apolication fails 

and we ii sales the same accordingly. No order as to costs. 

iL f,q 

(L.H.A. Rego) 	(Ch. Ramakrishna Rae) 
Member (AM) 	Member (JM) 
12.11.1986 	12.11.1986 

am 


